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tributory of Wardha river has breached.
But, the Irrigation Department of Maha-
rashtra has confirmed that the Minor Dam
at Nakthan is intact and has not added to
the rush of waters that affected the
Mohad Village.

The District Collectors and other
Senior Officers of the Government of
Maharashtra have reached the affec-
ted areas and have started immediate
relief operations, Army has been called
in for rescuing the marooned popula-
tion of Mohad Town and they have
commenced their work.

According to the reports received
from the Orissa State Government,
due to beavy rainfall of about 900 mm
in the catchment area of River Indra-
vathi, there have been heavy floods
in the river. The Upper Indravathi
Project located in the district Kalahandi
is under construction. The '‘Coffer dam
built for protecting the construction work~
site. wag  over topped due to which,
waters tushed into the headrace tunnel
under construction for the power house,

In fpe tunnel, as per first information
received from the Additional  District,
Magistrate, the wotk was being carried
out by about 27 workers. However, ac-
cording to the latest information received,
from the State Government only 15 per-
sons were working in the tunnel, The
District authorities immediately  started
Tescue operations on the 29th July and
7 dead bodies of the workers are reported
to have been recovered by 30th July,
1991. The Minister of State, PWD and
the Staty Engineer-in-Chief have gone to
the site on 30th July, 1991 and are or-
ganising rescue and relief operations. The
State Government %have decided to give
Rs. 25,000/- to each family of the dead
persons as well as a suitable job to one
member of the family of the deceased.
Further, 5 High Level Committee headeg
by the Development Commissioner,
Orissa, alongwith a panel of engineers
has been formed 'fo eniquire into the
said incedence, ’
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IL Increase in the rates of Royalty om.
Coal Co

THE MINISTER OF STATE (IN-
DEPENDENT CHARGE) OF THE
MINISTRY OF COAL (SHRI P. A.
SANGMA):  Sir, Mines and Minerals
(Regulation and Development) Act, 1957
empowers the Central Government tor
levy as also enhance the rates of royally
on minerals, Before February, 1987 the
rateg could be enhanced one in four
ylears. Subsequently the Adt hag béen
amended and rates of royalty can now
be enhanced every three years.

The rates of roaylty on coal were last
revised in February, 1981. The next
revision coulq have taken place in Feb-
ruary, 1985, However, the rates had not
been teyised uptil now because most of
the coal producing states were lavying
very high rates of cesses on coal. These.
cesses differed from State to State and
the total income to the various State,
Governments from these cesses was
many times more than the income from

royalty.

Since the rates of cess were very high,
some petitioners approached the courts.
Tn a judgement dated 26.10.1989 in the.
case of TIndia Cement versus State of
Tamil Nadu the Supreme Court held..
that State Governments are not compe- .
tent to levy , cess on mineraly or mine-
ral rights. Following this judgement, other
court have also been striking down the
cesses levied by other States.

Since the income from cesses to the
State Govenments was quite substantial
the fiinances of coal producing State Gov-
ernments were affected adversely by these
decisions of the Courts. They had, there-
fore, approached the Central Government
to enhance to rates of royalty.

In the case of State of West Bengal
the levy of cesses at high rates is being
continued except in cases where the con-
sumerg have obtained stay orders, Simi-
llarly in the case of Assam, also the levy
of cess at high rates i; being continned.
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The Government has since considered
the matter and has decided to revise the
rates of royalty on coal, keeping in view
the substantial loss of incomg to the
States ag a result of State cesses having
been stuck down. The salient feature of
this revision is that the average rate is
being revised to approximately Rs. 70
per tonne, The superior quality coal att-
racts higher incidence of 'royalty both
from the point of viey of conservation
of there coals and higher clarific value
of these coals. The reviseq rateg will
compe into effect from the date of their
publication in official Gazette. The pro-
posed rates are not being made applicable
as of now to the Staies of West Bengal
and Assam foy the reason that they are
continuing to levy and collect cesses on
coal. As soon as the cesse in these two
Stateg are withidrawn, the new rates will
be made applicable to them also. The
déthils of the revision of oyalty on coal
will be laid on the Table of the house.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Now I
bave got a huge Hst o Members for
clarifications on the statement, There are
24 hon, Members. I would only request
the Mémbers, don't make a speéch, only
ask’ quaﬁons 8¢k clarifications. First
Ram Awadeshii.

mt nxdq fag S, § gNa qe
wvar TRT E WYY awal AW forat
F1 W 28 MFAT a%ar f5 aro AN
TRl & wwm e
afes aw FRfEFgs oY weAY
a3 WTH

st T wadw Tag (fETY)
qeqwrsed Y. 0g IaTA HE! S T
2, €q TarA ¥ %qF qw T FEAT
& fo Y s@w garm war f5 8
T ®qa 9T W g § I9F
gReliz w79 ¥ ar g T ar
» ae wyeE & fEraw geor
v, 39 mqEe ¥ gw FATL
dfs7 T . F 3¢ Fwa gEm
fead guw 9, a1 feaar SUmT Y@@

[RAJYA SABHA ]
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4, Far A FIX qG TR
¥ W[ 3 afa fead e 77 ghie
N, 7@ WA o ¥ FgA 2 aray
I & for wa @iw aw F1¢ i
T gIT

dt 1981 & & ST 1985 #F
frraa a1 @, @@ Ad gor G
s TR aa‘? gar, adws fe ot 97
et ® flon @ @, =% e
atq @ W Hales 7@t gar

@, & 7 ot B ag agd
4®Te STAAT arear § f& ea arg
78q 1981 H wHod =1 §r W@
q1, 94 € & fralw 8 wo F1 Qv
W E I T g mEE g
g #fe 1981 & o5 57 ey
f 9ale WA v AT 97 T
IS ¥QFT YT uiw @7 WIT F 2l
dr %4 AT WIT T TG nzrr%
& | g AT R A qIrs
of ot § a1 Wi ? %ed ox ana
& ats & e

ggQ g, S e #§ A
wf ¥ fb o ) w8 av | @
% at? § o e e @
@er, Saq war & ¥, . .6ag &, ..,
(=rama)

Irawen (st wew amw fag):
N TET QT H¢ <Y &1 WA A
g7 @ &1

ot T wadw fag: & =wmar §
e wat O §O a7 g

TageTERe Y, St SEE &
f& oaRs 70 ®9F Ify A F f‘a’ﬁﬁ’
SR agrd oS W R, ar
§ og star =gl § & o fa
wg. zw ¥ feeaw. & g3 @
w8 g 3 TR T FE -~
T g% -9 ;@ d% ¥ ¥ A
$ 3 Y¢ FY — T qry F-ang
Wt owfeT Fre g, S guified
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Ffad &0 2, wa 9% fgar —
NHN-NIT q T TqF FT FUT HY
v feawr ar, ar § feenr @
A AW fxgar @A s JasT
ATy fa wa gquid ¥ Fred
il ik e*rs?r s,ve AT A T Y
Eﬁ TTO"E. 9¢ 734 %?

T JIg 7 T2 STAAT TRal
g, wrgae, fe 3am %a ¥ T
A @A g, arg @t Fgar
qer %79 9 wen § ¥ 8 A
ge™ B W a#ﬁ g€ &, gAY AW
], &Ta SqF W F ST G
& o1 guwy 39 afuw amw W frdar,
WY OreT 7 SR zAw @ eWAy wrer
1 ogw oamd § fr R famm
71 & fr ga% dw Jeq ¥ wfawa uv
guwt fear sram &1 AR @l
37 sfamy &7 A v woed dIn
fomm uT fre® § @Y F@S #
§a Jo9, & feb # 2 A fred
Rad TIE gEEr Bed 8, aw
QAT ARy € 7 W A
fe 7 8 =7 50 fad F@R =
§a 957 § wwed: fasd  arfkF
Tad &9 ﬁm RS (EA L)
g & F ST arear g f
m A wEg W 9N, FaEr I8
gqx & it f‘aﬂ% Ter #, Say
gaml frgd ®ad | (swEm)
g, it O AT &2 g €
gw Jant fed & oWd F
gas & dwd §. .. ().
faf gem N = Tgrg am
afi e ? ¥ @ fd qem i
qTr Y HT W E | AN IS IF
g, a’tqaa‘m‘ma‘mrz Frgm
w H o &, Afsagw f‘g@%ﬂ:ﬁ
et @ 8§ 1. . (%eaww)
Faas qFg 9Y AT CUCE
§ #g STa St g ifs ECE
g f$ wagEs #i7d. § FARET
FT v g | dfsw Tm TG AR
wiast =gt § B, ST ater
190 fafazs za wwar qar grar
g1 190 fafgma =8 ¥ T
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a7 fead: &, dea amed  fead
g & T Tawr @t fram &0
W AST W § q ma Rfad,
fav woer HUT 9T s B, @
wEd &7 w1 &, gradEad O ot
g, A9 o« fogar &, fad ow
feamadz av frear & st amx
¥ TR 3 frmd wd R ow
adad wOg §, T9ET gWEr aar
ag wrx f& frasr sy W @
T fraTT T TEEIR 7 mge”
ara foad § E & W IR oify
frad @y 7@ 8 ? *fr wF A
tfozor &Y @1 FWE TR 3B
79 Sa-a T AR @ o
slr8s %7 S qmd o § oo
# a7 MR avte £

7 W o & q I § fr
w dfew e § FW wfed
T 9@ 45 Had NG 7 Fwar
ger Frat @, fagre ¥ uEm ovmd wx
e Fm Ifrewl w7 Savd@s ar
fear $iv €a¥ AT agw ¥, T9F
fa ¥ TY 94t 2@ g1 gAR |

st gasww Tog  wexfemr
(frgie)  Favrews wgwa, &
U GQ ST A [T E, ST wrigEd
m % @ T o AT fwar
wrat %' 1990 WT 1y91 T Y
Fwd & MewwT gf §, 211.632
fufqea 7 Saw fagw w1 wrS
#1 IAET 67,488 fafqameza g

Eviegw  APRa, gula £l
qIg ¥ g % faE & ofw 3
g Frgat fstar agr s 1973
& safs gy # Fwq a8 37
o ofg =7 &, T4 FI [ B[S
% S P a8 ¥ am w08 664
Qi Fiwg agrEad g, 249 %y
Za i@ F Te H oavmeT & omwT
Woed = ag W arg fea 9%
faar 333 @ Sear faar #
T T 9T w9 @ el
fama ¥ arfer wedt sy femmogar
2?7 ot gF S Used fHad 4 )
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=t gLasia fag ngAarfaar]
q8 40 93 3 d47 dA W I
FO HW@ W1 1973 3% T 1981
# g wagE FT Al TAT 39
g3q @S §9U & ¥ HT Alq wAC H
T @ @ faawt wats e
#1 5 ®C 30 33 Ffqg ea wgmar
L

ugfed, 67.488 Hifeds za
FpY 9T TRy & fgarg 8 ¥ fagw
) o I¥ 4 5 To 30 93 wfa
Mfes g 9T HT 9EF I
SYE B9 @uar 9@ #wR T S 33
gu & gfimars, 3% sata HR ATeW
a7, wi Agf Al f& IaF PFT F
2T ;T 9 HIT a7 F@ N7 fagw
3 sarer 91, I3 A1 & HE AW
T@¥ gT AMA NFT FT [y AT
fagr, 97 Y TS gq faad €
s @y FT gATY fagre wew Hal
ar, 388 9O F59 fag® amdr @
gt gz a7 fegdl amd  anae
F ¥ 3k fpat ¥} Ay # 7
I guredyy WFRT Tad IG-arg A{
¥l wgasy A @At agaT fa 3
sY S9FT &' awifa # ad g, a3
eearsy WY a0 F¥ ¥, foaw
qg1 O” 3 oy W Sy AtEw
aga *W FTAT SWEH FET E,
firg FasT Fq gar & @1 afmmerg
AfF fagr  afatag aga a9
®a® FT STRA FH¥al f, Tf &9
g1 8, JEFT ¥ST AT gWT da
1 a1 gal & & T ug & 70
g gfe @Rfes =7 waedt @1 fgam
aalal 8, &y saxr Far fgarm B
FMifs ogdr ST FES FT rmedr
fera oo g @ 72 9 a3 Fwe
3 fgera 3, I wm, g
dg, wlw de-2, §a80  dg,
3¢ fuu #ra, g5-2 Fra, 99-3 Fa,
-4 F¥A, q9-5 F14 97 ¥ 9-6 T
% fgas A, A T o ferte FEady
fFs T ® fAdfs Fex ==
fode xw? & 1T fagiv uws nar
Tsu g gt frge o & FRW @
FuRa gar §, g HS e famre

[RAJYA SABHA]

F gU amy Fw ¥ fema fEa
& sl [aFr gadw aFor @rar @7
78 & wal ngen @ WA§ F7 Tve
sifer #7s1 §1 w9 ol 78 g F
Far w¥ FOfE tzefiz ¥ T wifge
afi a1 & f5 7o wov fg Afew
A geEl fre wE¥ F U os@
T g oadifs & ¥ewm g T wg
g qe%T uTEEw &1 g UW 9IEES
faa Fo § 2, Yo & @@ 70
% sfy Hifzs eq 97 e fadm
q7 fage § wgr f5 @v@ g% &
Frral Jard grar g, 99w &
) e faam 1 & zad WW
3% Taq @S A9T A W@ E
wgey, 48 7@ 5 &g 30 4% A
70 ®WT 9T 1Y §, I8 UF QAT
FA § 1 F amwr wwa § F
fage &1 @ 3q fpaaT ¥ w0 A
qX Waee) fwadr ¥ @9 ¥ OHR
Iaf T 2w unisE FEl CEF 7
W & ar aff s w®T § Hifs
%Ts garel wiv & fr e 10 arel
7 wafs 5 aw wAR T Fg
agll =ifge A, @ g wg #
MY A JWEHT W T F3A7 Ifge A
A & F1 98 90 § A faar
Tal & | @ wal wgrea A S
aig f& fpafen oo a1 e
FT g7 A1 S a4 faar g @i
fomar aml & ? faqar s fear
wam g AT faqar aE & e gand
U F FFHT & Jg Iraa1q faeer
FW % e gy fraar wmaEr wR
FeqTa §1 QT B, w8 Faw F A
w0 ?

SHRI SUNIL BASU RAY (West
Bengal): Sir, the statement of the
honourable Minister is not clear in cer~
tain regpects. It is not clear as to who
the petitioners were and what the
actual judgment was. For example, in
para 5 of the statement, it has been
said that in the case of West Bengal
the levy of cesses at high rates is being
continueq except in cases where the
consumers have obtaineg stay orders,
How many congumers obtained these
stay orders and who are they?
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Now, my next point is about the
applicability of the order {o States like
West bengal ang Assam, It has been
said in the last para of the statement,
“As soon as the cesses in these {wo
Stateg are withdrawn, the new rates
will be made applicable to them also.”
Now, why have they taken such a deci-
sion? The cess that was levied on the
coal companies was absolutely justi~
fied and I think that had the case been
properly defended before the Supreme
Court, the Judgment would have been
otherwise. I am sorry, the Government
failed in this respect. .

Now, the question of cess has come
in the coal area not just now, but long
long ago, since the inception of the
collieries. The coal industry is  such
an jndustry that it devastates the
whole areas, it makes it impossible for
the people to live-here, it make it im-
possible for any development work to
take place therg ang, as you know per.
sonally, Sir, in the coal-bearing States,
half the areas are becoming  unsuit-
able for living or for any kind of eco-
nomic activity. In such States, what
will the State Governmentg do if they
do not have sufficient returns from this
economic  activity, that is, mining
and if the Government which
now owns these companies, these pro-
perties is not ready to share the pro-
fit, share the benefits of production,
with the State Governments? It is not
that the State Governments have put
the cess want only. For example, in
West Bengal, if the cess hag not been
there, there would have been no other
means to serve the people, to serve
the workers. So, I think the Govern-
ment should review the whole thing
ang fix new rates of royalty including

" cess which is being collecteq now in
all these States and further revise
them so that they may be appropriate,
so that they may be suitable, for the
present purpose, for the present period,

Royalty and cess are being assessed
on the total price that the companies
get. But, in coal mining, the cost of
production is higher and I think it is
worth considering that the cess or
royalty should be imposeq on the cost

[31 JULY 1991]
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of production because that way we
can help the States somewhat better.

It is also not clear from the states
ment whether the incidence of royalty
would be higher in the case of supe-
rior quality of coal This should have
been made clear in the statement,
Otherwise, we cannot form g full view
of the implications of the statement
that the Minister hag made, I feel that
the Supreme Court award, if nog sui-
tably amended or modified to serve the
interests of the States, would affect
the revenues of the States very ad-
versely, Therefore, I feel that the
honourable Minister should immedia-
tely have a dialogue with the State
Governments and, in consultation
with the State Governments, he should
fix the new rates of royalty and the
cess so that the interest of the
States are not compromised, but pro-

tected,
- With these words, Sir, I conclude.

DR. YELAMANCHILI SIVAJI (An-
dhra Pradesh): Sir, it is mentioned in
the statement that since income from
cesses to the  State  Government was
quite substantia]l the finances of coal
producing State Governmenis were
effected adversely by these decisions
of the Courts and they therefore app-
roached the Central Government to
enhance the rates of royally. But
several State Governments did not
have abundant confidence in the Cen-
tfral Government and they are scep-
tical. In the past also there have been
instances where there is a problem
of jurisdiction between the Central
Government and the State Govern-
ments in States where other parties—
different from the party which ig
functioning at the Centre are  work-
ing. Tt is also stated that the courts
say that this cess may be transfered
from the State Governments to the
Central Government not only in
respect of coal but in respect of gra-
nile, bauxite, gypsum, mica; eac. Is it
contemplating taking away the sub-
ject of minerals and metals from the
State pool ang getting back to the
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Central pool and, if it is so, how is
it going to be divisible, If it is divi-
gible, then what is the ratio to the
State Government and what is the
ratio to the Central Government and
how are they going to distribute the
collection charges? Are they going to
distribute these on pro rata basis, on
the basis of population? Are you go-
ing to apply the Gadgil formula to it,
ang will it come under the purview
of the Finance Commission? How are
you going to tackle all jthese pro-
blems? I woulgy like to know from
the hon, Minister.

I woulq like to know how many
States approached the Cenfral Govern-
ment in this regard, which are the
States which wrote to them, whieh of
them approacheq the Central Gowvern-
ment? I would also like to know what
is the ultimate Impact on the cost of
production? What is the ultimate
impact on the sale price of coal? Are
You going to enhance this price? Will
it. Have any bearing on the cost price?

" It may be added here that we are
producing 100/million metric tonnes
coal in this country every year, where-
as Australia produces 150 milion metric
fonnes per annum, But I am sorry to
state that to produce 100 million metric
tonnes in this country we are engaging
3 lakh workers in the coal mines, whe-
reas Australia, to produce 150 million
metric tonnes, are  engaging 30,000
workers only. So in this regard what
steps have been taken by the Govern-
ment to augment. ..(Inferruptions).

What steps have been taken by the
Government to  enhance the coal pro-
duction per head as well ag to reduce
the cost of production in this country?
Is it a fact that Coal India produces
the costliest coal in the world? If so,
what are the figures and what are the
related figure in other countries?

I would like to know this from the
hon. Minfster.

[ RAJYA SABHA ]
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=it aIw 'ﬁh’f (wsr w2m)
AFTT, gw 2w § =T 4F g9m
R é SEt FEY HT @A g¥d
el g @ foad et fagr
§, Sar 7¥ fae o sgearfaar o
q agrr fr =@ 67.488 fafums
¥ gaat 2 g% w7 wen 939‘ FT
AraT fIT 2, TRl FIEH FT TOwRT
65,361 fafeaw T gar & 1 ey
e qi= sraw 9 17.708 =T
avz am'Nl rr 17.002 fafgozm e
gt &, @ & 7@ W agEar fe
Fay ov fram T REikiiy
get § T 9l USET § garm &)
aft? g g 1990-91 § FAr A
Fwg 97 Uged F AT 4T 8,
JaxT W ¥ g, JafF 19739
g 23:1 91 WRET, gUFT H
T aH F30 Sar fm mod il
R oWy agar f& @ gt A
3 FU F A 3T TR AW T-RET
g, ar il aiFT FT &F T71g Fav
fr g TsE A OIS m‘rsr 2T
quta § s MweE F) 2 7 Iy
Sqr gwgsm W Fqrar war fa& T8
a'tﬁfr'm T gEA @ A T S
da at q¥ gf a¥ ar 34 qTT T
Far YEETe GTFET F GG § @7
a7 G WT T Tq argw § 2
wsa weEEE 3 ==t &' a@ o
sgf 9T Ty FT Sars ga §
H7 T ¥ AL A4 q 84 avy T
sfafsor % #7713 3 3fe F@
ar g ¥ a‘r FuT ST atarﬁ ]
Tg grg w9t F A § S
g7 Fr wdt g @y fea-fea e

quErdt & mraar afgfxer & 7
DR. NARREDDY THULASI REDDY
(Andhra Pradesh): Sir, my first clari-
fication is this . As per the statement,
the reviged rate of royalty is Rs, 70 per
tonne, So, what is the existing rate of
royalty? How much loss- the; Coal India
Limiteq ig going to incur by increasing
the royalty? Then, the second clarifi-
cation I would like to secke is; What fs
the present rate of coal per tonne?
What was the rate in 19817 lg the
increase in the royalty on par with the

L
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increase in the price of coal? Thirdly,
Sir, already the Coal India Limited is
in losses. The accumulated logs is
Rs. 2,500 crores at present. By increas-
ing the royalty, the losseg will turther
increase. So, hoy is the Coal India
Limited going to reduce the losses? is
it by improving the efficiency and uv-
grading the technology or by throwing
the burden on the people? Fourthly,
Sir, already the Coal India Limited has
submitted a proposal for increasing fhe
price of the coal t0 the Government of
India. But the hon, Minister, while in-
augurating q Loal Museum at.Ranchi
recently, staten that there ig no pro
posal to increase the price of coal. Is
the Government going to stick to this
statement by wne Minister?

Sir, there is a severe coal crunch in
the country, It is because pf poor plan
ning and lack of coordination betweet
the coal iIndustry and the Railway
Ministry, and becauge of this so many
industries are on the verge of closure,
So, how are you going to coordinate
between the coal industry and the Rail-
way Ministry? Sir, thede are the clari-
fication that I would like to seek from
the hon. Minister, .

sfinelt ey s (gfromT) ¢
Jrraery &, oIS SF FwE 9T
Trrz"aé"aﬁ wrsr’rsmqérsr FIIg
Fra=rr Wa ¥ sza ¥ og ar Um
aeq § ggz @ov % 3@ @ F |
FrooT qF° @9 Ux 0D giw dureq
¥ Uy & S AUy ¥ vams §
RAv ¥ T ST qWsyy F NrEq
97 o fguemts § oS 02 gdm
gy F W e F oIv ¥ oawW
™ & Froor eFR Syrer awd @
g gmz ag s § f...
(e

faer & Jar (sft g, wEuw
zﬁ\ Stgatewy &, ng qY oM
g4

IrgwTeT (3 HwT aAre fag):
¥ #TW Gy 99 qg AYsE A W
fas w0
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TEtay, g F w FAl SR
¢ fo fqq ga 3 *war frraa @
7g @tq doz aga §° afswfag &)
|qrg a8 f%rert F ai ¥y A
AT ¥ froae 94 faq ud Hagw
A F ogate F oA A T8 FE
w1 gl AT f =gt 9T o “wraal

@ ¥ a9 Sgme Wl wes ¥ )
aar YT qEF a'g"r & oz fastg ¥
aw 97 39 W oEY gar B_\ A1
& wYE Tar TEr Am AT fF
G TSY GIGE T ST FAN &
Taed! ¥y § IawT 3y Afawy S
gx ¥ fasra v gy frar o
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o, [Bro wawgT qtuga)
T gy freew & fa¥ v dwer
TR EAMRRAGEDN =
H ST i‘fg'a‘? ‘g{ |
SHRI SANTOSH BAGRODIA
-(Rajasthan): Madam Deputy Chaii~
‘man, Ahluwaliaji said that he comes
from a coal-producing State. Unfortu-
nately, I come from g State where
there is no coal available.

_SHRI V. NARAYANASAMY (Pondi-
coerry): You come from gy coal-consum-
ing State. '

SHRI SANTOSH BAGRODIA:
Therefore, I would like to know from
the hon, Minister, can we, consumers,
-expect some relief in supplies, ~or, the
shortages will continue? How will it
affect the flnal price to the consumer?
Only this afternoon, we were discuss-
ing the Consumer Protection (Amend-
ment) Bill, Therefore, the  ques-
tion arises a8 to how the interests
of  the consumers can be  pro-
tected from tne increase in adminis-
tereq prices of public sector under-
takings; in this case, coal We were
"also talking about the effect of rise in
administered prices on the profitability
of public sector undertakings. In this
case, how does it affect the profit-

ability of Coal India? Madam,
- I would like to know whether
700 p.M. the State Governments are put-
t ting ceiling on production of
coal. If not, what is the constraint in
increasing the preduction to a level when
consumer can get enough coal for his
requirement? If Government ‘has any
such plan for increasing the production,
by when will this be implemented?-

- I woulg also like to know, what is
' the cess in ‘each State so far?

- Madam, the hon. Minister just two
days” back mentioned that requirements
of, the core sector will be met to ‘the
-maximum extent on priority, I would
. like to. know specifically- whether he
'w{ll-'try to_meet hundred per cent re-
- quirerhént of the 'minj steel * plants
which come in the core sector and
where even wagong are not required.

My last point is, as Pandeji 'has said,
we should not mention about good or
bag of the Chairman appointed or to
be gppointed or the past Chairman.
But gince Sushmaji has mentioned
about this, I would like to mention
that according to my information he is
working in Coal India or in coal areas
for more than three to four decades.
He is expected to be very efficient, I do
not think we should politicise such a
king of appointment. We should leave
it to the Minister’s judgement and then
only we can expect results from the
Ministry. h
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SHRI JAGESH DESAI: (Maharash-
tra); Madam Deputy Chairperson, I
heard the praises of Shri Laloo Prasad
Yadav, the Chief Minister of Bihar.
The judgment was given on 29-10-1989,
One month atter that they came to
power in Bihar, and here the V. P.
Singh Government came to power.
The did not do anything for 18 months
and now they talk about a dharna.
When there was pressure from  the
memberg of our party, the Government
has done something and now they
want to take the credit for that.

Statement(s)

st wwwr frgv: o a @t
T &) frew 6 wfiv ¥ IO
weET A forr gan & .. (2ew)
TR AT A Ffed

_ SHRI JAGESH DESAI (Maharash-
tra): Why did you not do it for 18
months when you were in power?

SHR] V. NARAYANASAMY: When
"Mr. V. P. Singh was the Prime Minis-
ter, what did Mr, Laloo Prasad Yadav
do? What did the Bihar Chief Minister
do when Mr. V. P, Singh was the

Prime  Minister at that time ...(Infe-
rruptions).. Had he forgotten it at
that time?

SHRI JAGESH DESAI: Now when
we are going to do it, they want to
take political advantage of it, whether
it is in Bihar or in Madhya Pradesh,
regarding the royalty. Please don't do
like this, You were in power for 18
.months, When Mr, V. P. Singh was the
Prime Minister of this country, you
did not do it. Now when we have done
it, you want to take the Mt for it
Please don't do it

[RATYA SABHA ]
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We are all one in respect of Mahe~
rashtra, Bihar, Andhra Pradesh and
Madhya pradesh. I would like to ask
some pointed questions:

The judgement was glven on
26-10-1989. After that date some of
the States stopped taking the cess. Are
you going to give thig benefit of Rs, 70

from that day when  they stopped
taking the «cess and not from
July, 19912 T would like to  know

this because they should not get this
kind of loss for not having collected
the cess, For two years if you are not
giving the enhanced royalty and you
are giving it at-the old rates, please
see that those States who have stopped
taking the cess must be given the
benefit of Rs. 70 fxiom the date they
have stopped this cess.

Secondly, Sushmaji said correctly
that this royalty should pe linked with
the price of coal. You can take the
average of the brevious year, the sell-
ing rate of coal. If the coal prices have
gone up by 10 per cent over the pre-
vioug year, you must in the next year
increase the royalty by ten per cent so
that the States would get the benefit
of the rige in the prices, This formula

" should be adépted. You cannot do it on

a day-to-day basis, I am sure the
Minister will look into this.

I would also like to know on what
basis you ‘have arrived at the flgure of
Rs. 70. You must have some formula.
Let us know on what basis you have
done this. I am very happy that while
in 1981, as Mr, Ahluwalia said, it was
Rs. 5, you have increaseq it to Rs, 70
now. I am satisfleq that you have done
the best that you could do, But for
future also please see, as the coal-prices
are going up, that they should get the
royalty accordingly.

PROF. SOURENDRA BHATTA-,
CHARJEE (West Bengal); Madam, De-
puty Chairman, ope .aspect that I should
bring to the notice of the Minister at the
verv outset is the point referred to by
him regarding the levy of the cess beca-
use the Government of India has decided
to exclude West Bengal and Assam from
the purview of the proposed eshancement

™
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because ‘the cess is continued to be levied
there. Would he kindly clarify, because
it is not clear to my mind from the state-
ment, whether at any point of time the
Government of India advised the States
against the levying of the cess. He says
that the Supreme Courg im 1989 in case
Of a cement company versus the Tamil
Nadu Government ‘nanded out a judge-
ment which says that on minerals and
such other things cess cannot be levied
by the State Government. This would be
contraction of the States’ right to levy
cesg in particular cases,

A point has been made that mineg are
all situated within the territo-ial jurisdic-
tion of the States. The Union of India
has a overweening authority over all
these mines and minerals, no doubt. But
that does not take away the right of the
States ip respect of the riches within their
territory. ‘The question of royalty, what-
ever ig paid, clearly establishes that ro-
valty is given to one who owns some-
thing but does no¢ administer that. Ro-
yalty is givep becauss of the owenership.
I cannot say what it is, how it is descri-
bed in law. But fromy a common man’s
point of view and from my personal ex-
perience T would sav this. In respect of a
book written bv me. how is royalty gi-
ven? Though T posses. the book, the pub-
lisher took the resnonsibility of getting it
printed and puhlished. So. from that po-
int of view our reauest to the Minister
s kindlv to State whether pe took it up
at oM st anv pnins of time with the State
Gnvernment that it shovuld not be done
and that this micht hinder the receipt of
the royalty.

What would ba fthe explanation for not
enhancing the rovalty before 1987 up to
fore  vears and after 1987 for three
years? ¥ i+ was not done up to 1981,
then what wac fhe nse of those amend-
mentc? Was it not just fo dupe some-
bodv?

Recondlv. T would Tke to know whe-
ther the cess wae taken info acconnt in
fixino the nrice. nf cnal or the cess was
harne hv Coal Tndia and other Coal av-
thorities by themselves giving away this
money just a3 a gesture of generosity.

[31 JULY 1991]
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Lastly, I think, to make it effective
prospectively i.e. from the date when the
Notlfication would be effected the Go-
vernment of India will be de-
priving all the States and an accusa-
tion will have to be levelled from time
to time against the Central Go-
vernmeny for adopting a step-motherly
attitude against certain  States and the
question of development a; the cost of
the States will arise, Regarding West
Bengal and Assam I may tell the hon. Mi-
nister, if this decision is implemented~
I am not giving any threat or anything
of that sort—definitely we will haye to
launch a protest movement against this
invidious decision made by the Govern-
ment of India.

=Y 7w "o quferar (ngrerey)
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Fqanafy ng‘raa'r ﬁ% 2 el
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THE DEPUTY CHAIRMAN: Shri
Anant Ram Jaiswal. I have Seven more
names. So please be precise,

o qAT TR AATR (IFT
sRw) : A SIgwiely S, qrIy
g:“ AW F Y G T w7
fear

Iuawmafa ¢
ARG

gf, gary Yy wvar

o} T O STERTe - WA
Sty S, ¥ FEAT qAT AT
o F1 @ fuesd oot ¥ afy
g qow FY Nmgd Afy w1 F
qF AT g 1 T9E ager ar o ¥
fe et T W fetwa @ W
Tfge g1 g7 &7 g7 ¥ T, IfFA
frox qq ara & @9 TF q@r WY
IR g A8t fewr war @ @Y
wWEr gug 788 § 9% Foar =Y
gaw § A st §, war S Y W
& o ¥ oa @) fr dfr ¥ o
fea-, sum YT Tgr S gryafag
AR qEA BT ASTT A qAHT
€, T feng r 7Y AT TeTrad
qasr 2f I T ¥ fog | TE A
A v gge WAt agg o ug
#3 gy W, It W oY fred w7
Foary ¥ e gmwr W T
afer IgwY w2 @ femwafag
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fagv & wawr ¥ afaw ) gt
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' #1 {57 ¥ fox ¥ 7o 7 ol
¥AT AR FS TN B & @
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gfear &1 &1 arewwfqar § Ay
FI0 71 Qfra, Iat soid & frewy
Af.T | g 77 § e AT
g fv it NF g fawr og A aq
2 fv 900 Mfqaw za wEaT T
oig w7 fag @i o4& wfC o
IRET WHT WIS WEH 9 g
Ffgw 9w afus fal ar aq P s,
&t T  fRwmEv § 9% f@as
TIE W #T 6 wAT HIH
sara Al T | wsq 1 fgearar
Fr qvE AITET AR AT | Fafag
% wgar g f feggm O 77 SifEQ)
st ot fage foger § A IAR
sqar foss § waw @@,
It fgede U A WS, SHRTIT
Ffqe e Fgamr AfFC

THE DEPUTY CHAIRMAN: shri R.

R. Sahu. Be pjrecise because question is
being repeated.

SHRI RAINI RANJAN SAHU (Bihar):
Madam, I will only ask very specific ques-
tions, I welcome the decision of the Go-
vernment and I would like t6 congratulate
the hon, Minister for taking the decision
of ephancing the royalty, The Mines and
Minerals (Regulation and Development)
Act, 1957 was amended and according to
fo the amended Act, the royalty is to be
given after every three years, but it has
not been revised for the last ten years,
In 1990-91 it is being enhanced by Rs.
70 per tonne. This enhancement, to my
mind, is very low. I would like to know
from the hon, Minister what the ratio-
nale is behind this enhancement is and
why it is Rs. 70, why not Rs. 60 or Rs.
80, -

- 8econdly. I would like to know whe-
thér the enhancement is poing to cover the
losses which the States have suffered du-

ring the last ten years. My third question
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is whether the Government is going to cin-
sider a demand for fixing the royalty on
price rates and not on tonnage basis, The
hon. Minister must have heard and must be
knowing about the illegal mining. How
he is going to stop this illegal mining, I
would like to know,

Lastly, since the collection of cess has
been struck down and to compensate the
losses the Government has enhanceq the
rate, I would like to know from the hon,
Minister what i3 the amount of sess
and  royalty together which was
being collected by the  States and what is
the total amount of royalty minus cess i.e.
I would also like to know how much
amount the Government of India is going
to pay as royalty to the States. In regard
to Bihar, I associate myself with Jaiswalji
that Bihar going to suffer the most. I

would like to know his views and reply
on the issues as raised by me.

ot fakawm fag (fagre)
el wEiEar, ¥ wiadg gat o
FT AR HIS I FATA F7 g% Taarat
srge forad SR g 712 & Soide
26—-10—-89 = fs% fwar & 1 &
Ux g IOHT WETW el ST,
72 T1g § fodt adf fawy a1 g
fiv & o] wrw o @ W,
7€ AIAET ST ST AR
Tt 1 gl gAql 9 @l §
g FE A IA FE A @R
gaT g%al & w7 1€ w9 qo vyt
A woAT G a7 @7 & | qufad
@ gaw @ o aikfy @
g # I@ W@ | AN G
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wars  fRar g 9@ g4 A av-
=T ¥ ¥ &t § g g
Y Tsg war oY F1qW qgw =
“AF A FT FEFT Y FIEUA F
a1 WY ST ATHRT A AfaF Jw
FT AWAT 29T A (FT AA FT
AW ET W ¥ | grfgT ag WELAl
forger BaAT 26-10-89 FV FAT
AT TF B ¥ aFART FCT FH
478 ¥ giia F1E F1ag aqi gar
faay &g =7 *¢ fagr waq 1§
g war o ¥fs o @ @
& wE Y admw | gw fag
“gq BT QA FE GII EATHT BITAT
“u WY TwEr T &, T @Ay fwar
T sresar¥ AT W@ P WY @q
.gET BT [} § @ WS S sy
geEMA FT AT F FIT J7 T FIIHY
AT AT I F oqA7 & fraw
qIy AW ST QA T gIN GV
¥ FD X R E at 9 Y AW
9T E, 7 AWl GW F@ ary
ggfad & wel St § g fE aue
wg §WE & gd IAF A, S wedt
‘& 5 g & AfaErT §) oSy gead
1 fpe & 99% 39§ faqr wrreie
gy fa¥ U5 fagas .37 g9 HEq
qza FArEAw ¥ Yw fear Iy

gar A1, T ATH TEA AW
f5 wd &Y, g d@9g B W Ay
fagre wv S w1 Qur fgeard
‘ST Fg Iy SyEr @ fEar
st § WY g AT T-—ARaAE,
afe, wfrias &1 gater W7 TS
-39 gory &7 feafy ggar swaw Sy
Y § fr wrS o aEEY aw ¥ 6
= B aE A Q@ 9§ gAw §
XM TET § WIT T 98 T @W
qya g1 Ifv g agt &
W VST §, Wi ¥ wTy § O FOw
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1S CHY SqATIT IFT TG TA ¥
fax o wr <@ &, S Y
JIFT, § A€ a1 g ¥ wWr g v
T(AA . T 2qLEYT F1 AT 799 I
§ Afay 7w § gIAT 9T [ 9Ny
waifewr Fvar gw f5 FE ga
ey wr fas afd @ Tamd
% feafawy gurer s g% 1 oy
qET FIT 3G TP & 3w feAr

TW X FT 99 YET B F IH

oW AWl FW AT F QT 9T ¥ §
ai sAy & fey & 99 w39 FE
#1, faag F12 F1 Afag s ¢
T WA 9EA wET ST gER g

AT HIT T4 &7 I T FAC
iﬁ..a‘r F o9F o7 39 =94
AT | gHE |

SHRI GURUDAS DAS GUPTA

(West Bengal): Madam, the statement of
the Coal Minister appears to be totally
incomplete and not ony incomplete but
it fails to convince, at least me, in what
direction the Government would like to
move, I say that the statement is incomp-
lete because in the course of the state-
ment the Minister says that the revision
of royalty will be placed on the Table of
the House sometime in the future, He
has made an important statement before
the House but he is not sure what is go
ing to be the scale of revision. This is
the incomplete nature and with sucp in-
complete statement the Minister should
not come to the House at least on such 2
sensitive issue. Therefore, I would like to
know when the revision ig likely to be
placed on the Table of the House,

Secondly, Madam, the Minister says
that loss sustained by the States or to be
sustained by the States will be compen-
sated” by the royalty that the Stateg will
derive. But at the same time the scale of
royalty is not given. Therefore, T would
like to know how or in  what way the
State Governments are going to be con-
vinced that the royalty that the Govern-
ment is going to dWse will compen-

. sate the loss, The reasdn why I am say-
.ing so is that the State Governments ere

Fan
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losing or the State Govern:
mentg are asked to withdray the cess and

in order to be convinced they must be
told in categorical terms to what extent
tae loss is going to be compensated.

Without doing this they are leaving the
field incomplete and  there ig ap air of
suspicion—there is bound to be ap air of
suspiciop in the minds of the State Go-
vernments—what something is sought to
be taken away from them.

And this suspicion is strengthenmed be-
cause the Minister does mnot say that he
has consulted the  State Governments,
particalarly 'West Bengal and Bilar
wherefrom the major share of coal pro-
duction is generated in the country. If
the State Governments of West Bengal
and Bihar have not been conmsulted, then
it is an act of impropriety, Then my se-
cold question will be why the Central
Government, the Union Government, has
thougnt it fit to formulate this policy on
the question of royalty without . consul~
ting the states, particularly the major
coal producing States, of the country.

Thirdly, as has beep stated by a num-
ber of honourabl, Members, (here is an
erosion in the Government revenue béca-
usp quite a substantial part of the pro-
duction of coal is being smuggled away;
there is ‘widesprew: vpilferage. " And the
smuggling and pilferage is taking place
nov without the connivance of Coal India:
not only Coal India, even the CISF. I
have ‘with" me a number of complaints
that -CISFitself hag beep indulging ~ in
pilferage 'in some of ‘the places of West
Bengal. "Therefore, "if the-pilferage is not
stopped, if the smuggling'is not stopped,
there is wgoing to be a'serious ‘erosion of
the reveriue” ‘of the Government,” whet-
her -in the form of cess or in the form of
royalty. Therefore, my third question will
be what -steps the Government "proposes
totake to put an end to of to ~ reduce
this erosion’ of the  production of ‘codk
leading to the erosion of Government
rpvenue, ° o - T

Fourthly, when we are discussing the
royalty on coal we ‘must discusg another
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point, There is a seriotis complaint in
West Bengal that the production of power
is -seriously affected because of interrup-
tion ip the supply of coal and as a result
of the decline in the supply.of power pro-
duction of coal is also suffering. This is
a vicious .ciccle—loss of production of
coal is leading to loss of Goyernment re-
venue, Thél'efore, my fourth question will
be whether the Government has receivéd
serious complaints regarding interruption
of coal- supply- to the -thermal power
plants of West Bengal leading to the cur-
tailment of coal production. And if the
Government has received these complamts,
what it is going to do to enSure uninterrup-
ted ‘supply of graded coal to the thermal
power stations notonly to generate power
but also to see that coal production takes
place at the level it.is supposed to,. be-
cause that is connected with the que‘stwn
of the total revenue

These are four questions which T would
like the Minister to answer,

FARY wiar @@A (qeg w2w) ¢
A TR AR, graifE
AT Y q%  FOTFOT. qY
w76 fau wg &, fee o e
st & &g waw qeAT  WiEdY g
g, TR ama § & ored
# <X fyer-fam oot § fam-faa g
@ & aEEr wEd § fr et
LU I a'i faa-fea favrrar ¥
s & e &

- AgT, IR Y 92 TRl 19T E
5 oo g # TR § e
2 ATAT o & JAIT H SO &
e sl A & @ T mm
s Sl fe oy W o e
ot o wa feaft @ €} 0
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SHRI SARADA MOHANTY (Orissa):
In view of the judgement passed by the
Supreme Court, my State of Orissa,
being the poorest State, will be affected
adversely, Now, it appears from the
statement that the revised rate would
come into effect from the date . of its
publication in the official Gazette. My
question is whether, in order to compen-
Sate the ‘States the Central Government
wonld consider paying royaly with in-

[RAJYA SAPBHA ]
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terest from the date of the Supreme Court.
judgement instead of from the date of
publicat on ip the Gazette. My second
question is whether the amount still due
to the States will be released to them
shortly,

THE DEPUTY CHAIRMAN: Now,
Mr, John F. Fernandes.

SHRI JOHN F. FERNANDES (Goa):
Madam, we all know that the natural re-
sources of a nation, be it mineral ore,
coal, natural gas or oil come under the
Central sector. It was most appropriate
for the Supreme Court to have passed the
judgement that the cess canmot be col-
lected by the State Governments, 1 would
like to knoy from the Minister whether
in view of this judgement he comntemp-
lates bringing abou; a uniform legislation
to debar other States from coMecting cess.
Presently, cess is being collected by Assam
and West Bengal and hence it will not
be proper for the Coal Ministry to notify
this increase in royalty at this stage. I
would also like to know from the hon.
Minister whether this fund collected by
way of cess by the Central Government
would be shared with the States that pro-
duce coal because the infrastructure such
as supply of potable water, electricity,
construction of roads, control of pollu-
tion etc., are provided by the State Gov-
ernments, Secondly, the hon. Minister is
silent as to the rovalty that was collected
earlier, ie. in 1981, The Minister has
onlv mentioned that the present rovalty
is Rs. 70/- per tonne and from the state-
ment T find that it is an upward revision.
I would also like to know whether it is
true that the Coal Tndia T.td. is incurring
huee losses due to vilferage by the coal
coal mafi; and it hag been said that
this i{s done with the connivance of the
CISF, T would fke to know from the
Minisfer whether he contemolates having
a enecial secarity force under the Coal
Ministry as i5 done bv the Railways in
the form . of Railway orotection
Force. Lastly, coal
by the

domestic

common an fée onokine—for
consumption. The Finamce

also  used



417 Statement(s)

Mimster has already increased the duty o
vooking gas, 1 woulg like to know fron.
the Minister whether coal for domesiic
purposes will be exempt from this duty.

SHRI P. A. SANGMA: Madam, I am
grateful to the hon. Members for hav-
ing participated in this debate... (In-
terruptions).

THE DEPUTY CHAIRMAN: It is not
a debate. They are only clarifications.

SHRI P. A. SANGMA: Yes Madam,
I am Unankful to them for havmg asked
so many clarifications.  ‘These, in fact,
have enlightened me and have given me
a lot of new ideas and information. I
would like to submit that since so many
individual pointgy have been raised, it
would not be possible for me to answer
each and every quesion. I have noted
down every point raised by the 'non.
Members ang I will be writing to each
one of them wherever I find the point
raidéd is important and relevant. Now I
would like to touch upon the basic points
and the basic issues that 'nave been rai-
sed by them. First of all, I would like to
inform the Members that this decision
was taken not because somebody had pres-
surised us or threatened us, This decision
has been taken by the Government in
the best interests of the country, I think
this decision has beep taken by the Gov-
ernment in the best interests of the coun-
try and, primarily’ to Telp the State
Governments which are really in diffi-
culties, I was the Chxef Minister of a
state and I know the difficulties beiny
facedby the State Governments and,
therefore, this decidion has been taken
purely on necessity and on merits and
nobody pressed for it.

If you look at the coal-producing Sta-
tes and the benefits that would accrue as
a result of this particular decision it
would be revealed that, in fact, the bene-
mis are going o the non-Congress(I) ISta
tes rather thap the Congress(I)-ruled Sta-
tés. Therefore, in such matters, T would
request the honourable Members not to
bring in politics because we cannot afford
to play politics o such matters,
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Before I deal with the other points,
I would likg to touch upon one point
first which was raised by Mr. Ram Awad-
hesh Singh—he is here now--about the
selection of the new Chairman. The new
Charman nas been selected not because
he belongs to any particular State, He
has been selected because he has been
found qualified by the PESB and it is on
the basis of merit, competence and quali-
fications that the Chairman is selected and
not because he belongs to a  particular
State or a particular area,

The main issue raised was why when
the Act provides that the rates of royalt)
can be revised once in every three years,
it has not been revised for the last ten
years. Now, Madam, I have given
the  explanation in the statement
itseif saying that since the State
Governments were imposing  very high
rates of cess, it was not found necessary
to revise the rates of royalty because thg
State Government’s were getting enough
revenues out of coal, The necessary
arose only when the Supremt Court struck
down the cess imposed by the various
State Governments and the State Govern-
ments could not impose the cess, So, the
State Governments then requested us to
come to their rescue and the only way to
help them was to revise the rate of royaity,
So, it is precisely because of the request
of the State Governments that we thave
done this.

Many Members have asked whether,
while taking this decision, we have con-
sulted the State Governments, There wa
a Study Group constituted by the Depart-
ment and the Study Group did consuit the
State Governments, When I took over as
the Coal Minister last month-it is hardly a
month now I ’had a number of telephons
calls. from the Chief. Ministers of thel
coal-producing States. In fact, the Bihar
Chief Ministes has been ringing me up
gnite often and the Chief Minister of
Orissa has rung yp and all the Chief Mi-
nisters have written letters to the Prime
Minister and therefor, there was no
question of their asking us to have con~
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sultation with them., The matter was so
urgent that all the Chief Miniserg said,
“Whatever yoy may do, you take the de-
cision quickly.”. Such wag the urgency
of the matter and, therefore, the question
of consulting the State Governments was
not very important. It was so urgent. In
fact, today, 1 have got cally from toe
Chief Ministers--not frop, the Congress
(I) Chief Ministers-from the Chief Mi-
nister of Orissa and I haye also got 4
message from the Chief Minister of Bi-
Yar. In fact, they are very happy about
this decision ang they  have beep very
happy about this decision. Therefore, I
hope that this decision of increasing the
rate of royalty will go a long way in
helping the State  Governments defini-
tely.

A question has been asked as to why it
is Rs. 70/- only and  what the basis is
for reaching thig figure. It has also beew
asked as to what is was in 1981 when it
was revised last and whether it has any
linkage wity the price of coal and, if so,
how many times and what the proposal
is and so on and so forth. Madam, I
would like to give some figures on this...
(Interruptions) . , ., .

SHRI RAM
Madam,

AWADHESH SINGH:
«...(Interruptions) . ...

THE DEPUTY CHAIRMAN: No. 1
am not allowing you, Mr. Ram Awadh-
esh Singh, I don’t allow (Interruptions)
(Interruptions)..,, Mr. Minister, you do
not yield ....({Interruptions) ..., He is
not yielding and I will not permit him to
yield also. Mt. Minister, you continue,
Do not take notice of what he says...,
(Interruptions)., .

ot Tw wadn fag : g
st g § ... (Tmamw)

"I'HE DEPUTY CHAIRMAN: You ans-
wer. . . (Interruptions) Npo interruptions.,,
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st T waEw tag T w4
Ta @ gha

geawafa : v sEdw fag o,
FiT §5 gy |

Yoy answer. Don’t listento him, T am
not permitting. You please speak. I don't
allow, (Interruptions)  You don’t yield.
(Interruptions). He is not yielding. I am
not permitting him to yield. Yes, Mr. Mi-
Do not take note of it.

You answer.(Interruptions)

nister, continue.
You anSwer,
and if he does notlisten to my ruling thet
I will see that he does not sit here while
you are answering, Ilnterruptioris) Ram
(Inter-
1 said, No, (Interruptions) 1f
you don’t behave,
House,

Awadheshji, no interruption,
ruptions)

please go out of the

st Uw wagw Yag : w0 Qar
adi g <@ € 7

THE DEPUTY CHAIRMAN: Then you
sit here keep quiet. (Interruptions) [

am not allowing. Keep quiet.

SHRI RAM AWDHESH SINGH: How
can you.,,

THE DEPUTY CHAIRMAN: Sit down,

Otherwise I will get a motion passed and
get you out.

Don’t yield and don’t answer,
ruptions)

(Inter-

. S uw wady fag
T |

THE DEPUTY CHAIRMAN: Neither
you yield nor you answer. (Interrup-
tions)  Just dol't listen to him, (Inrer-

ruptions) Just dem't listen to him, (in-
terruptions) ’

i
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SHRI P, A. SANGMA: This amount of
Rs. 70....
age.

(Interruptions) 1t is on an aver-

Now, many of the hon. Members have

raised ....(Interruptions)

THE DEPUTY CHAIRMAN: It is not

W poing on record. What he is talking, Keep

T 3

quiet, (Interruptions)

You, please leave the House, (Inter-

ruptions)

AT 9g § A feral ¥, *'1A- NI
q ar‘ra mq‘ HEQ g 31§ I w135,
A ards aTET

&t nagy Tag ¢ T8 9390 )
geawmaly : drEs T

Stand up. (Interruptions)

Mr. Minister, don’t answer a word what he
is saying, because it is not going on record

and it is not being allowed. (Interruptions)

SHRI P. A. SANGMA: 1t is precisely be-

cause of the reason tha; there were many

(Interruptions)

THE DEPUTY CHAIRMAN: 1 said,
please keep quiet.

Please. (Interruptions) Please allow

the Minister to speak. Don't interrupt.

. SHRI P. A, SANGMA:
Madam, that

.

1 have said,
s -« (Interruptions)

"THE DEPUTY CHAIRMAN: You fi-

pish .your speech, Mr. Minister.

[l
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SHRI P. A. SANGMA: Now, the rate
of Rs, 70 is calculated on an average. Coal
has different grades, And I have said in my

statement that the details of iates of roy-
alty will be laid on the Table of the House,

The question came, when? That is why
Mr. Das Gupta says that the statement
is incomplete. Now, this Notification

will be issued tomorrow and the diffe-

rent rates will be laid on the Table the

day after tomorow. (Interruptions) And

these rate will come into effect from the

1st of August, that is, tomorrow,

Now, regarding the rates, what was
the rate in 1981 and what is the rate now.
On an average. In 1981 the price of
coal on an average, per tonne was Rs,
128.02 and the rate of royalty at that time
was Rs. 5.30. Now, acording 10 the revised
of royalty which has be=n announced
today for 191.91,
coal per tonne comes to Rs, 249, and as
I have already informed, the royalty is
Rs. 70. Therefore, at the ime of 1981 the
royalty, was about 4.2 per ceat of the price,

the average price of

and now, with the new revision it comes
to 21.8 per cent. So we have done the
maximum for the State Governments.

Now, I will be quickly giving yoy the
basic informatiop that ig required.

As of now before the Supreme Court
struck down this thing, the amount of
money which was accruing to the respec-
tive State Governments ip the form of
cess as well as royalty combined--which
was the point specifically raised by Mr.
Shahu—Annually, It wag Rs. 1137.38

crores.
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That was the amount that wag accuring
to the  respective Slate  Governments.
With the proposals whiy haye been an-
nounced today the amount that will ac-
accrue to the State Governments will be
Rs. 1349.79 crores.

8.00 P.M.

It is quite a substantial amount of money,
and I will just quote the beneficiaries.
Tae highest amount of money--Rs.
541.39 crores--will go to Bihar. The sec-
ond beneficiary will be Madhya Pradesh
with Rs. 334.83 crores, The third will be
West Bengal if they choose to take it.
The amount is Rs. 176.89 crores, The
fourth will be Andhra Pradesh with Rs.
119 crores. And the fifty will be Maha-
rashtry with Rs. 96.31 crores. So, this is
the amount,

There is another question that as a re-
sult of this increase whether it will have
some effect on the price of coal as a
whole. Certainly it will have when the ro-
yalty is increased, The basic idea was to
compensate the lost of the State Govern-
ments as a result of cess having been st-
ruck down. So, we had no intention of
putting additional burden onthe consu-
mer ip the form of coal price going up as
a result of tais. But it was a very very
difficult exercise, legal and financial, be-
cause the rates of cesg that was imposed
by the State  Governments varied, and
the difference was so sharp that it was
very difficult, and we tried 10 bring uni-
formity and tried to see that tne effect
does not fall on the consumers. But ag 1
have already stated the figures, since the
figure has gone yp from Rs. 1137 crores
to Rs. 1349 crores iy will have a mar-
ginal effect opn the coal price. And ro-
ughly speaking, perhaps, it will make a
difference of another Rs. 10, We do not
think tha¢ it will go more than that. so,
this is the basic information which is....

SHRI JAGESH DESAIL
tonne.?

Rs. 10 per

SHRI P. A. SANGMA: Yes, Rs. 10
per tonne, Madam, thera are a few im-
portant points that have been raised by

[ RAJYA SABHA ]

by Minister(s) 424

the hon. Members. But [ have to apologise
to the House that I would pot be ablg to
deal with all the poims’ but I would cer-
tainly be writing to the hon. Members.

There was a question
price of coal will be increased and that I
had mage a statement jin Ranchj that
there is no proposal. I do not think I
have ever made a statement that there is
no proposal to increase the price
of coal. What 1 had said all along hag
been that the Coal Indi has sent a pro-
posal for the increase of price of coal
which iv under the examinat'on of the
Government, and the Gove;nment have
not taken a final decision. This ig preci-
sely whaut I have said.

"SHRI JAGESY DESAIL Now, will it
go to the Tariff Commission?

SHRI P. A. SANGMA:. Well, I cannot
say., But. thig is under the examination of
the Government, Just I want to correct
the record because this is wha; [ haye
stated on the floor of tae House,

Hon, Membe, Sushmaji made a very
important point and I must react to that.
In the process of coal-mining, many pe-
ople get displaced, tribal people and poor
people and some rehabilition has to be
dong and jobs have to be given to them,
at least one from each family, and all
sorts of things are there and the agree~
ments thereon. Ang whether it is success-
fully or effectively executed or not is to
be seen. I am not going to  make any
comment. One particular thing which has
been raised today is that since so much
of money is being collected ag royalty,
whaether it is not appropriate and proper
on the part of the Stat. Governments to
spend at least certain amount of money
for the development of those areag where
the mining is going on. I quite agree
with the suggestion. And I would appeal
to all the State Governments that when
they spend that money, they should keep
in. mind that a .certain portion of money
should be particularly earmarked for the
development of the coal-mining areas. I’
agree with the suggestion of the hon.

whether the

L
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Member.On behalf of this IHouse, I would
like to appeal to the State Government
in this respect. (Interruptions) Well consti-
tutionally, and legally, 1T do not know.

Another question was raised by hon.
Member Shri Desai and many otaers
whether this one wil be effective from
the day of the judgement of the Supreme
Court or from tomorrow, [t will be effec-
tive from tomorrow. It is very difficult
for us. It was asked whether the royalty
will be calculated on the basis of produc-
tion figures or on the basis of despatches.
I have made it very <clear in this
House itself the other day in  Question
Hour that I am not in future going
to give much importance to produc-
tion figures. I will be entirely depen-
ding on the despatch figures. So the

[31 JULY 1991]
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royalty will be calculated on the
basis of despatch figures.

There are many other points which
have been raised in this House. 1
would have very much liked to ans-
wer but time is not there. I assure
the House that I will be writing or
informing the hon. Members on all
the points that have been raised.

THE DEPUTY CHAIRMAN: The
House stand adjourned till 11.00 AM.

tomorrow.

The House then adjourned
at six minutes past eight of
the clock till eleven of the
clock on Thursday, the 1st
August, 1991,
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